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Order 

6.9.91 Sn a 	eIl rnarn fii.5, -Lhe racrd is 

t-Sey. be la:rncd 133eve.rnment dvacate (State) files a 

ernerandum Lf infarmatian supplied by te State f Crisse 

(seseandents N.. 2 & 3) which has been duly verified by the 

Deputy Secretary ta the Gevernrnent af Srisse, Farest and 

Enviranment Department. In para-3 f the said rn2rnrandum 

it has been stated that the rticles f charge againEt the 

aelicant have been Sr ?ed nd in 	preceedincJ paragraph 

the cnsccIuentiai se-n 	f the r d e r af suspensian 

been rncntitned. In vJew f the drapiflg af Articles 

charge, there remains nething far adjudicatian. 2he csc 

is disped af as infructunuS, accardinely the suseenien 

rSer alsa ceases ta have effect. 

N capy f the arder asEed ri 5.9.91 need be 

Se2etchCd t the 	rn 	aath:ita cncarned. 


